| ZB® NO. 1L COURT NO. 7 SECTION I A
(For Judgnent)
RECORD OF PROCEEDI NGS

SUPREME COURT OF I NDI A

CRI M NAL APPEAL NO. OF 2007

[Arising out of SLP(Crl.) No. 6341/2006]

RAVI @ RAVI CHANDRAN
pel Il ant (s)

VERSUS

STATE REP. BY | NSPECTOR OF PQOLI CE
spondent (s)

Dat e: 27/ 04/ 2007 This matter was called on for pronouncenent

of Judgnent today.

For Appellant(s) M. Satya Mtra Garg, Adv.

For Respondent (s) M. V.G Pragasam Adv.

Hon’ bl e M. Justice S. B. Si nha pronounced

Judgnent of t he Bench conpri sing of H s Lordship

Hon’ble M. Justice Markandey Katj u.

Leave granted.

The i mpugned  j udgnent is set aside and
al is

t he

and

t he

Re

appe



allowed in terns of the signed judgnent. The appellant shall be

rel eased forthwith, if not required in any other case.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)

COURT MASTER COURT MASTER

(Si gned reportabl e Judgnent is placed on the file)



